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DATE OF DECISION 	9.2.1996. 

Shri V.T. Cr1mpurQhit, 	 Petitioner 

	

i"ir C_s. pahyay, 	Advocate for the Petitioner ) 

Versus 

mion of India & ors. 	 Respondent S 

	

r. • ki1 jureshi, 	 Advocate for the Respondent (s) 

t 

CO RAM 

The Hon'ble Mr. V. Radhkrishnan, Adrnn. Merrher. 

The Hon'ble Mr. 

JUDGMENT 

 

 

1. Whether Reporters of Local papers may be allowed to see the Judgment ? 

2, To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 	, 

V 
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Shri V.T. Grampurohit 
working as senior cOmputor 
in the of.ice of the Executive 
Engineer, Mahi Division, 
c.w.c. irnedabad. 	 .... Applicant. 

(Advocate: mr. C.S.Upadnyay) 

Versus. 

The Union of India, 
Ministry of Water Resources 
Shram Shakti Bhavan, 
Rafi Marg, New Delhi-I. 

The Union of India, 
Ministry of Finance 
Department of Expenditure, 
New Delhi - 1. 

The Chief Engineer, 
Water Resources Organ iSation 
North Region, C.W.C. 
Room No. 801, Seva Bhavan 

uram, New Delhi. 

The Superintendent Engineer 
C.K.C.Western River Circle, 
Block 'C' 3rd Floor west wing 
C.G.O. Complex, Seminar ji11s 
Nagpur. 

The Under Secretary (T.S.) 
Central Water Commission 
Room No. 308, Seva 3havan 
R.K. £urarn, New Delhi. 

The Executive Engineer (C.W.C4 
Mahi Division, Vaghela. Building 
1 Shyam Nagar Gurukul Road 
Meanagar, Abmedabad. 	 ..... Respondents. 

WvOCattk fir. ,Jcil Kureshi) 

ORAL ORDER 

C.A..No. 228 CF 1992 

Date: 9.2.96. 

per: on'ble mr. V. Radhakrishnan, Adrnn. Member, 

Neither the applicant nor his advocate 

present. Dismissed for,  dcfault. No order as to costs. 

(V.Radhakrishnan) 
Member(A) 

vtc. 
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Present: Mr.C.a.Upadhyay, Adv/Apt. 

Mr. Ac ii Kure sh i, .Athr/Res. 

Heard. tpplication is admitted. Respondents 

have already filed their reply. Rejoinder if any 

within three weeks. 	List befcre the Registry  

for completion of pleadings. 

(N. V.Krjshnn) 
Vice Chairman  

I vtc. 



__ _ __ 	-. 

5.2.96 $ one present for the parties. 

iourned to 8.2.196. 

(j.j.adhakrishnan) 
Mernher(.A) 

$ vtc. 

8.2.96 r4r. upadhyav inot present. 	journed 

to 9.2.196. 

L 

• I \T.iadhakr ishnan 
• Nembe ri - 

12.4.* $ 
In view of the circumstances stated iinØr 

the consent of mr. I(ureshi, M.A. is allowed. 

Order dt. 9.2.96 	set aside, 	an 	O.A. 

restored to file. Call on 19-4-96. 

(.'T.RadhakriShflafl) 

I 
{ 

crk 

19.4.9611  Adjourned to 22.4.1996 at the request 

of mr. ijpadhyay. 

(.Racihakrishnan) 
iernber(A) 

( 
vtc. 

t 

• _ 
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L)ite 	13ffice Report 	 Order - jr 	92 ------------------------------------------ 

• flone present for the ap,1jcarit 	Issue notice 
n admission t 	the responc3nts to file reply within 
ix Weeks. 

(R.C. Ehatt) 
Menber(j) 

6.10.9 here is 	nocc of Mr.C.S.Upad, y. 
i 	iJL. 	j' 	2h 	I2. 

'I 

I 
'vtc. 
I 

: 
() .94 None for the applicant. 	Call on, 11th 

November, 1992. 

(R.C.BIiatt) 	 (N. V.Krjshnan) (J) 	 Vice Chiiijj:t 

vtc. 

.:, 	• 	A: \7/'Apt. Ir. A3cIj Kureshi, 	dv/Res. 

LIp1icj 	Is arnjtted. Resonints 
ye a1rcdy filed their reply. Rejoinder if any 

vtck. 	bfore the Registry 
pl 	ths. 

( .Y.Kr!shnan) 
Vice Chairman  



Date 	off ice RePor 	j_o_ - 

5.2.96 None present for the parties. 

journed to 8.2.1996. 

(V.Radhakrishrlan) 
M€rnber(A) 

I vtc. 

8.2.961 	" Mr. Upadhyay i 	not present. Adjourned 

to 9.2.1996. 

(V.Rdhakri3Iino) 
Mernber(A) 

vtc. 
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In view of the circumstawes stated d.ndØr 

the consent of Mr. xuroxhi, M.A. is allowed. 

order at. 9.2.96 is set èside., and O.A. 

l restored to file. Call an 19-4-96 • 

l (.V.Radhakrishaan) 
Memi. (A) 

crk 
19.4.96 2. 	t tt 	rcuct 

O 	Mr. 	Jpflyty. 

Z.kadhakrishnir) 
Mrner(A 

vLc 



O.. 

Date 

22.4.96 

Office Report 

Mt. KUr€ 	
is not preseflt. 

to 23.4.1996. 

Radhak 
Mernbet(e) 

rcsrVOi. 

 

(V.RahaktiSifl .1) 
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Date 
	

Office Report 
	 mi 

22.4.94 
	

Mr. IOlre8hi is not present. .4joumed 

to 23.4.1994. 

(v.Radhak rishnan) 
(A) 

vtc 
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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O..NO28/2 

DATE OF DECISION 26..1))6 

Shri V.T .Grampurohit 	Petitioner 

1 

Mr. C..Upadhyay 	
Advocate for the Petitioner [s] 

Versus 

Union of India & Ors. 
Respondent 

iir.Akii Kureshi 	
Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr.V.RadhakriShflan 
	

Member(A) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? / 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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Shri V.T .Grempurohit 
Working as Senior Computor 
in the 0±tice of the Executive 
Engineer, Mahi Division, CW.C. 
Ahme dabad. 

(Acivocate 	; Mr.(;..Upad1- yay) 

Versus 

s Applicant 

I. The Union of India, 
Ministry of Water Resources 
Shram Shakti Bhavan, 
Ra±i Marg, New Delhi 1 

2. The Union of India 
Ministry of Finance, 
Department ot Expenditure, 
New Delhi-i. 

3. The Chief Engineer, 
Water Resources Organisation, 
North Region, C.J.(., 
Room No.801, 6eva Bhavan, 
R.K.Puram, New Delhi-hO 066. 

The 6uperintenaing Engineer, 
...W.C. Western River Circle, 
Block 'C' 3rd loor West Wing, 
C.G.0. Complex, seminar hills, 
Nagpur-440 006. 

The Under Secretary 
Central Water commission 
Room No.308, Seva Bavan, 
R.K.Puraxn, New Delhi-hO 066 

The Executive Engineer(C.W.c.i 
Mahi Division, Vaghela Building, 
1 Shyam Nagar Gurukul Road, 
Memnagar, Ahmedabad-52. 	 : Respondents 

(Advocate; Mr.Akdl Kureshi) 

J U )GM E N T 

0.A.No.228/92 

Date;2.6.4. .i.996 

Per: Hon 'ble Mr.V.Radhakrishnar 	; Member (A) 

Heard Mr.C..Upadhyay and Mr.Akil Kurshi, the 

learned advocate for the applicant and the responc1rits 

respectively. 

2. The applicant was recruited the departrmnt t 

respondents as Senior Computer on 16.7.84 and was 

/(LZ 
	working as such the date of the application. The pay-scale 

. .3,. 
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ci: the senior Computer Was revised as per the 

recommendation or 2ay Commission in the t01io'vin: ty o 

scales. R.330-560 & Rs.425-700. The bifurcat.ior of 

the post into two different pay scales was challcn';ed on 

the basis that all the senior Computers dischared the. same 

duties and as such there should not be any discrimination 

in the pay scale or senior Computers. This ditrerciatiori 

in pay scales was challenged as violative ot i•rticle.s 14 & 

16 o the Constitution or Inaia. The principal Bench in its 

judgment dated 23.11.1990 c[uashed the order qivinq two 

separate pay scales and declared that all Senior Counptes 

".- all be entitled for the pay scales or Rs.425-700 with all 

attendant benefits including aei:ers .itn atroct trom the 

date the revised pay scale became etective. 

30 	Tne applicant's contention is that inspitt: of 

the judgment or tha Principal Bench he has not been given 

the benefit oi the higher pay scale even tbouah laccd in 

a similar psiLon. Certain employees workinc as Serior 

Computers approached    th 	 dthe  

benefit extended to them. 1-iowever, the applicent was not 

given the benefit or the hi her pay scale in firiarciai 

terms from trie aate 0: nis appointment. His pay was 

fixed notionally in the higher pay scale of 	25-70U 

irom the date 01; appointment with actual oasis with efte:ct 

from 1.12.86 in the revisea pay scale of Rs.1400-230CJ, 

nneire A-i. The applicant represented to the hieher 

authorities, (nriexure A-3) requesting for actual benefit of 

higher pay scale from the date of the joining ic l.E4 

on the grouna that all his coliegues had been given the 

benefit trom the date or the joining. According to him, no 

rePly has been given to him so tar. Accoraingly, he 



ELI 

has aperoached this Tribunal DrayirJ ror the roilc.ui-nq 

relieis $ 

(i) The res)ondent authority may be a.lrecteq 

extend the benerits or pevisiori ot pay 
scale or senior Computers i.e. Rs.42/0U 

to the applicant with efiect from the daL: 

oi jointng as zienior Computer i.e. trom 
16.7.84 to the applicant with all att 	1nt 
benefit like arrears or pay to him, actor 

quashing the impugned ord:rs: 

The respondent authorities may be dir::ctd 
to pay the cost ot this application; 

Any other reliet as demod fit by Lhe 
Hon 'ble Tribunal in the interest of 

I 
	

j us ti-ce j"  

	

4. 	The responaerits have riled reply. They have steted 

t;hat the Ministry of Water Resource-s viio their l.Htr 

dated 24.2.89, Annexure R-I, had QCCICiOCI. trat the benelit 

higher scale ot senior computer may be alloeci to he 

concerned employees on notional basic with attect i:rori 

1.1.1973 and on actual basic with eftec ihoia 1.i2.33. 

hccoraingly the aplicant has been given thebenefit or 

the scale notionally with ettect trout 16,i.4 and actually 

with ertect rrorn 1.12.1988, 

	

5. 	Mr.Upaclhyay, the learnea advocate ior the applicant 

argued that when once the senior Computers who had 

approached the Central Aamiruistratjve Tribunal had been 

given the benefit ot higher ,  pay scale the actual date 

or appointment vide judgments or the ?rincicai Bench 

dated 16.11.88(hri K..Munna & Ors-V/s. Union ot Ini.ia 

& Ors.), Allahabad. Bench (Shri Kailash Rara & Ors. V/s. 

Union ot India & Ors.) Principal Bench dated 23.1iO 4  

Chri Dwarka Prasad V/s. Union ot £ndia  

is no reason why the applicant, who is similarly placel 

should not be allowed the benefit or the higher pay scale 

on actual basis from the aate ot his apuointmoa 
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i.e. 16.7.84. Mr.Akil Kureshi Senior Standima Counsel for 

tne respondents fairly conceded tnat Uhc:re 	uL b 

any major objection to granting th praycr ut th-

applicant apart from the Lact that trxa 1.:t.er dated 

24.2.1989 stood in the way. 

6. 	The applicant is similarly placed as the other 

.pplicants rferred to in the earlier judgments o+7 the 

ciiererit ]3enches or tne 	who nave been crated 

tr.e beneiit or the higner scale irom the actual date 

ci their joining as >enior computer. It is pointeo, out 
4,' 

by the applicants 3avccate tflat even any juniors to 

the applicant have been granted the berleLit. Hence, 

keeping in view the ±:acts and circumstances of the case s  

it is ury fair that the applicant is also 	exndd 

the benefit ot the itqher sca1 of Is.425-700 as Senior 

Computer from the date or the joining as such. 

Accordingly, the application is allowed. The r..spondcnts 

are directed to extend the benefit et scale of F.'25-7OU 

uith eitect t;er.. the date the applicant joined th 

service as Senior computer i.e. 16.784 un actual asis 

all consecju.atial benetits including arrears \.tioh 

shall be calculated and disbursed to the applicant 

within thr: months from the date of the receipt of a 

copy of this judgment. No order as to costs. 

A 
V. R a.dh akrishnar..) 

Member (A) 


